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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD 

O.A.N£1. 441/2002 

All chabad this tbe 22nd day of May, 2002 

Hon'ble l"lrs- .. Meera Chbibber, J.M. 

Sukhdevi IJ/o Churaman, 
R/o Plohalla - Bansi Nagla, 
S~bash Nagar~ Bareli. 

( B·y Adv oc·ate: Sri. Atu l Kumar) 

............. Applicant 

Versus 

1. Un-ion· or India, thr cugh its 
General Manager, NER 
Gorakhpur. 

2. Di vi si ona 1 Rai 1 waY Manager 
NER, Izzat. Nagar, Barili. 

3. Edquiry Inspector 
North East Rail uay, 
Izzat ~agar, Bareli. 

4. Belawati (Ex-wife of late 
Shr.i, Om Praksh), Peon, 
E.s.M. Office, Izza.t Na§ar 
R ai l way St a ti on , Bar e li • 

(By Advocat~: Sri. K.P. Singh) 

• • • • • Respondents 

0 R O E R {Oral) 

Hmn1ble Mrs. OOeera Chh~bber~ J.M. 

Heard Sri Atu-l Kumar, c osn se I for the applicant ~nd 

Sri K. P. Singh, c Clan sel for the res pendents. 

2. The grievance of the applicant in this case is that 

she along with the younger son are the only legal heirs of 

·late Shri Om Prakash who was working as Gangman at the 

res-pandE;nts and had died in harness on 9.3.91. The applicant 

has stated that the wife of Late Omprakash had already taken 
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a divorce fr om her husband and· the. applicant had _already 

submitted a successation certificate also to the resp Ofldents 

to release a 11 the amount which bee "1]e due after the death of 
~~ ~ L 

her sa, but inspite of tna.t ~.dlul has been paid any 

amo~nt on account of ~eath of Late Sri Om Praka~h nor she was 

cgnsidered for the c anpasslon ate- appointme.nt. On the contrary 

the respondents. have giv.en compassionate appointment to the 

di vorcedwi dew of la-te Sbri Elm Prak ash. The applicant states 

that she is rre t in a po&-iti.oa to survive as la.ta Shri Om Prakasl 
',\,I) ~ 

· was looki.Ag after her aAd t"heY have ot.he-J' aour ee of iRcome 

and even thmugh the respondents have as.ked them ta s-u.bmit the 

r-elevant documents in the office vi de tt.le--ir letter dated 

23.6 •. 2001 (page 24 of the OA) which has already been submitted 

by them b1:.1t no final decision has· b eeR t·aken by the 
~. my 

respondents. The applic.ant•s eounsel drawnLattention to page 

16- of the OA, whereby the respondents have themselves admitted 

that applicant is e-ntitled to some part of the payment on 

account of the death of Late SriOm Prakash. ·No1,.1 that the 

a-pp,lican-t bas aIa e given the· su.c.cssation certifica,te, I see 

no re<1<1an~eft;attar should be del . .-edt)Jt" longer since the 

applicant is a 1,.1iaow who states U1at she bas no other source 

of i.Rcome an.d i_s. living in a v.erj difficult situation, I tn!nk 
~~ - 

_ the ends of justice. woul..d be if this this OA is disposed of 

.c th . . t '~b- ~ ~ ~ • ti t t~ t a"' ·. e a:dm1. ssl.o:n s age"- y gl. \:11ng dl. rec on o 1-1e. resp on den s 

to' take a final decision on the· bc1sis of successati on certif i- 

cate furnished by the· applicant within a period of two months 

from the date of receipt ~ of tttis order and make the 
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p aym·eAt to th·e- appli.c-ant immediately -thereafter by passing 

a detailed spe.akiAg order givin§ the- break up 0-f the amount 

so being giveA to the applicant. The applicant s~all have 

liberty to· challenge the order passed by the res-pendents 

if she ·is sti 11 a!i}gri eved by this. 

3. With the above direction, the OA is finally disposed 

of. No order as to costs. 

Member (J) 

vtc. 


